ITEM NO.1501 Court 6 (vVideo Conferencing) SECTION PIL-W
(For Judgment)

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SUO MOTU WRIT PETITION (CIVIL) No(s). 6/2020
IN RE : PROBLEMS AND MISERIES OF MIGRANT LABOURERS

[ IA No. 58769/2021 - APPROPRIATE ORDERS/DIRECTIONS and IA No.
51637/2020 - APPROPRIATE ORDERS/DIRECTIONS and IA No. 49686/2020 -
APPROPRIATE ORDERS/DIRECTIONS)

WITH
W.P.(C) No. 916/2020 (PIL-W)

Date : 29-06-2021 These petitions were called on for
pronouncement of judgment today.

For Petitioner(s) By Courts Motion
Mr. Prashant Bhushan, AOR.

Mr. Colin Gonsalves, Sr. Adv.
Mr. Gunjan Singh, Adv.

Ms. Amiy Shukla, Adv.

Mr. Satya Mitra, AOR

NHRC Mr. Mohit Paul, AOR
Ms. Sunaina Phul, Adv.

For Respondent(s)

UoI Mr. Tushar Mehta, S.G.
Mr. K.M. Nataraj, ASG
Ms. Aishwarya Bhati, ASG
Mr. Kanu Agarwal, Adv.
Mr. Rajat Nair, Adv.
Mr. Saurabh Mishra, Adv.
Mr. B.V. Balram Das, AOR

States

Arunachal Pradesh Mr. Abhimanyu Tiwari, Adv.
Ms. Eliza Bar, Advocate

AP Mr. Anil Shrivastav, Adv.

Signature-Net Verified

ceBedam Mr. Nalin Kohli, AAG/Adv.

Date: 20 6.29

Reszon T Mr. Shuvodeep Roy, AOR



Bihar Mr. Manish Kumar, Adv.

Chhattisgarh Mr. S.C. Verma, Adv. Gen.
Mr. Sumeer Sodhi, Adv.
Mr. Manoj Kumar Singh, AAG
Ms. Simran Agarwal, Adv.

NCT of Delhi Mr. Chirag M. Shroff, AOR
Goa Mr. Sachin Patil, AOR
Gujarat Mr. Tushar Mehta, SG

Mr. Maninder Singh, Sr. Adv.
Mrs. Manisha Lavkumar, Sr. Adv.
Mr. Aniruddha P. Mayee, Adv
Ms. Deepanwita Priyanka, AOR.

Haryana Mr. Anil Grover ,Sr. AAG Haryana
Mr. Rahul Khurana, Adv.
Ms. Noopur Singhal, Adv.
Mr. Satish Kumar, Adv.
Mr. Sanjay Kumar Visen, AOR

Mr. Ajay Bansal, AAG Haryana
Mr. Gaurav Yadava, Av.
Ms. Veena Bansal, Adv.
Mr. Sushil Kumar Anand, Adv.

H.P. Mr. Abhinav Mukerji, AOR
Mrs. Bihu Sharma, Adv.
Ms. Pratishtha Vij, Adv.

Jharkhand Mr. Tapesh Kumar Singh, Adv.
Mr. Kumar Anurag Singh, Adv.
Mr. Aditya Pratap Singh, Adv.
Mr. Anando Mukherjee, Adv.

J&K Mr. G.M. Kawoosa, Adv.
Ms. Taruna Ardhendumauli Prasad, AOR

Karnataka Mr. Shubhranshu Padhi, AOR
Mr. Ashish Yadav, Adv.
Mr. Rakshit Jain, Adv.
Mr. Vishal Banshal, Adv.

Kerala Mr. G. Prakash, AOR
Mr. Jishnu M.L., Adv.
Ms. Priyanka Prakash, Adv.
Ms. Beena Prakash, Adv.

Maharashtra Mr. Rahul Chitnis Adv.
Mr. Sachin Patil, AOR
Mr. Aaditya A. Pande, Adv.



Manipur

Meghalaya

Mizoram

Nagaland

Odisha

Punjab

Rajasthan

Sikkim

Tripura

Tamil Nadu

Telangana

U.P.

Uttarakhand

Mr.
Mr.

Mr.
Ms.
Mr.

Mr.
Ms.
Mr.
Ms.
Ms.

Ms.
Mr.
Mr.

Mr.
Ms.
Ms.
Mr.

Ms.
Mr.

Mr.
Mr.
Mr.

Mr.
Ms.
Mr.

Dr.
Mr.

Mr.
Mr.
Mr.
Mr.

Mr.
Mr.

Mr.
Mr.

Mr.
Ms.

Ms.

Dr.

Geo Joseph, Adv.
C. Aravind, Adv.

Pukhrambam Ramesh Kumar, Adv.
Anupama Ngangom, Adv
Karun Sharma, Adv

Avijit Mani Tripathi, Advocate On Record
Rekha Bakshi, Adv.

Shaurya Sahay, Adv.

Preeti Sehrawat, Adv.

Tarini K. Nayak, Advocate

Ankita Choudhary, Dy. Adv. Gen.,M.P.
Mrinal Elker Mazumdar, AOR
Kameshwar Nath Mishra, Adv.

Siddhesh Kotwal, Adv.
Manya Hasija, Adv.
Ana Upadhyay, Adv.
Nirnimesh Dube, Adv.

K. Enatoli Sema, AOR
Amit Kumar Singh, Adv.

Ashok Parija, Adv. Gen., Odisha
Sibo Sankar Mishra, AOR
Aranab Behera, Adv.

Karan Bharihoke, Adv.
Neha Sahai Bharihoke, Adv.
Siddhant Sharma, Adv.

Manish Singhvi, Sr. Adv.
Sandeep Kumar Jha, AOR

Raghvendra Kumar, Adv.(Standing counsel)
Anand Kumar Dubey, Adv.

Nishant Verma, Adv.

Narendra Kumar, AOR

Shuvodeep Roy, AOR
Kabir Shankar Bose, Adv.

Dr. Joseph Aristotle S., Adv.
D. Kumanan, Adv.

S. Udaya Kumar Sagar, Adv.,
Sweena Nair, Adv.

Ruchira Goel, AOR

Abhishek Atrey, Adv.

3



Ms. Vidyottma Jha Adv.
Ms. Ambika Atrey, Adv.

West Bengal Mr. Suhaan Mukerji, Adv.
Ms. Liz Mathew, Adv.
Mr. Vishal Prasad, Adv.
Mr. Nikhil Parikshith, Adv.
Mr. Sayandeep Pahari, Adv.
For PLR Chambers & Co.

UTs
A&N Islands Mr. K.V. Jagdishvaran, Adv.
Ms. G. Indira, AOR
Chandigarh Mr. Nikhil Goel, Adv.
Mr. Naveen Goel, Adv.
Lakshadweep, Mr. Tushar Mehta, S.G.
D&N Haveli Mr. K.M. Nataraj, ASG
Ms. Aishwarya Bhati, ASG
Mr. Kanu Agarwal, Adv.
Mr. Rajat Nair, Adv.
Mr. Saurabh Mishra, Adv.
Mr. Sugosh Subramaniyam, Adv.
Mr. Prashant Rawat, Adv.
Mr. Raj Bahadur Yadav, AOR
Ladakh Ms. Pinky Behera, Adv.
Ms. Sashi Juneja, Adv.
Puducherry Mr. Aravindh S., AOR

I.A. Nos. 67131 & Mr. Anand Grover, Sr. Adv.
49693/21 Ms. Indira Jaising, Sr. Adv.
Ms. Gayatri Singh, Sr. Adv.
Ms. Ronita Bhattacharya, Adv.
Ms. Megha Chandra, Adv.
Mr. Nupur Kumar, Adv.

Mr. Nitin Mishra, AOR
Ms. Mitali Gupta, Adv.

Mr. Subhash Chandran KR, Adv.
Mr. Biju P. Raman, Adv.

IA 57195/20 Mr .Reepak Kansal, petitioner in person
IA 49553, 49554, 50342, 50348/20

Mr. Sunil Fernandes, AOR
Mr. Prastut Dalvi, Adv.



Hon'ble Mr. Justice Ashok Bhushan pronounced the reportable
judgment of the Bench comprising His Lordship and Hon’ble Mr.
Justice M.R. Shah.

The Suo Motu Writ Petition and Writ Petition (C) No. 916/2020
are disposed of with the following directions in terms of the
signed reportable judgment:

i) It is directed that the Central Government to develop the
Portal in consultation with National Informatics Centre
(NIC) for registration of the unorganized
labourers/migrant workers. We also impress upon and
direct that the Central Government as well as the
respective States and the Union Territories to complete
the process of Portal for registration under National
Data Base for Unorganised Workers (NDUW Project) as well
as implement the same, which by all means may commence
not later than 31.07.2021. We also impress upon and
direct that the process of registration of the
unorganized labourers/migrant workers is completed at the
earliest, but not later than 31.12.2021. All the
concerned States/Union Territories and the Licence
Holders/Contractors and others to cooperate with the
Central Government to complete the process of
registration of migrant workers and unorganized labourers
so that the benefits of the welfare schemes declared by

the Central Government/State Governments/ Union



(i)

(iii)

(iv)

Territories be available to migrant workers and
unorganized labourers for whose benefits the welfare
schemes are declared.

The Central Government having undertaken to distribute
additional quantity of foodgrains as demanded by the
States/Union Territories for distribution to migrant
labourers under some Scheme framed by the States, we
direct the Central Government, Department of Food and
Public Distribution (Ministry of Consumer Affairs, Food
and Public Distribution) to allocate and distribute
foodgrains as per demand of additional food-grains from
the States for disbursement of dry foodgrains to migrant
labourers.

We direct the States to bring in place an appropriate
scheme for distribution of dry vration to migrant
labourers for which it shall be open for States to ask
for allocation of additional foodgrains from the Central
Government, which, as directed above, shall provide the
additional foodgrains to the State. The State shall
consider and bring an appropriate Scheme, which may be
implemented on or before 31.07.2021. Such scheme may be
continued and operated till the current pandemic (Covid-
19) continues.

The States, who have not yet implemented “One Nation One
Ration Card” scheme are directed to implement the same by

not later than 31.07.2021.



V) The Central Government may undertake exercise under
Section 9 of the National Food Security Act, 2013 to re-
determine the total number of persons to be covered under
the Rural and Urban areas of the State.

(vi) We direct all the States/Union Territories to register
all establishments and license all contractors under the
Act, 1979 and ensure that statutory duty imposed on the
contractors to give particulars of migrant workers is
fully complied with.

(vii) The State/Union Territories are directed to run community
kitchens at prominent places where 1large number of
migrant labourers are found for feeding those migrant
labourers who does not have sufficient means to procure
two meals a day. The running of the community kitchen

should be continued at-least till pandemic (Covid-19)

continues.
(MEENAKSHI KOHLI) (RENU KAPOOR)
AR-CUM-PS COURT MASTER

[Signed reportable judgment is placed on the file]
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